CENTRAL AIMINISTRATIVE TRIBUNAL
CALCUTTA BENCH.

No,CPC 109 of 97
(0.A.890 of 97)

Present ¢ Hon‘ble Mr, D, Purkayastba, Judicial Member
| Hon'ble Mr, G,S., Mainei, Administrative Member

pQKQ Mitta A
Vs. ' R “ | ¢

Amlan Kunar Biiswas (B, Rly,) s

N .

-

For the applicant 1 None
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ORDER

When'the matter is called on, none appears on behalf

of the applicant, Ld, counsel, Mr, l‘f.l(.v Bandopadhyay appears

on behalf of the alleeed contauners.' In this Contempt petitien, )
_ an allegation has been made that 1i:he ‘respondents/contemners had

wilfully viclated the interim order passed by this Tribunal

on 1,6,97 in 0,A.N0.890/97 Wy which this Tribunal directed the’

reSpendenté not to take any step in respect of impuened selectiex;;

test dus to be held on 5,8,97, It is averred that a copy of L

the said interim order was served wupon the respondents‘on | _

4,8.97, It is further alleged that inspite of this, the respondents

‘have pr@ceede@ to hold the said examination in vielation of the A

/

aforesaid intérim order, Accordinely, ‘the petitioner have.ﬁrayeci

foX isguance of contempt rule against the rgspondents for deliberate
violation of the order passed by this Tribunal,

2. The respondents have filed reply in which they have -

atated that the .i‘nterim order dated 1,8,97 was passed ex parte,
However, £he copy of the intsrim order was served onl4,8,97 | 7\
threueh the Addiﬁional DM, In the meantime, the preparation

\ .

(RS

conbﬂ. . 2
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for holding the examinatien on 5,8,57 had already been made

and tbe intimation of the aferesaid d.nterim order came €o the
knowledge of the concemaﬁ autherity enly on 5 8.97 when the
first phase ef the said examination had already been held.

As soon as the intimation reached , the c@ncemed autherity stopped
all further prmeed_mg of tt;e matter, According to the respondents,
there was no wilful vidlation of the interim order passed by
the Tribunal and as such, the contempt proceeding does not lie.

3. After hearing the ld counsel for the respondents and on

' going throush the application and the reply, we are satisfled

that there was ne wilful violation of the order of the Tribunal.
Accordingly the contempt petition is dismissed and the proceeding

is dr:ép.\

4,  NRo order is pasSed as to costs, .
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( G.S. MAINGI ) ( D. (PURKAYASTHA )
MEMBER(A) 7 MBMBER(J)



